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with  the provision of the second (c) whether there is any proposal
Schedule to this Clause. Briefly the under  Government's  consideration  to
formula involves an equal sharing of compensate the sugarcane growers by
the excess in the overall realization levying a penalty on sugar mill own-

of production computed
on the statutory minimum cane price.
State  Governments have bee, given
the authority for the purpose to
determine the additional cane price
payable by the sugar producer and to
ensure their due payment. For the

over the cost

purpose of calculating the amount to
be paid as additional cane price, the
Central Government announce the
unit cost (ex-factory) of production

for e'ach sugar season.

It may b, mentioned here that
there is no additional price paid to
ihe sugar factories by the Govern-
ment. What is provided for in the
statutory orders relates to the pay-
ment of additional cane price by the
sugar factories to the Cane-growers
who supplied cane to them.

Payment of low price to the sugarcane

producers
*88. SHBI GUBUDEV GUPTA;
SHRI ARVIND GANESH
KULKARNTI:!
SHRIMATI LEELA DAMO-
DARA MENON:
SHRIMATI USHI KHAN:
SHRI T. BASHEER:
Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased
to state:

(a) whether it is a fact that
the sugar mill owner; have paid very
low prices to the sugarcane growers
during the current year, particularly
in Uttar Pradesh, Bihar and Haryana;

(b) what was the total
offered by the sugarcane
U.P.,, Bihar, Punjab and
how much was accepted and what
was the price paid in the 1977-78
season and upto the 30th June, 1978
in the 1978-79 senson; and

quantity
growers in

Haryana,

actually  asked
House by Shri

tThe question was
on the floor of the
Arvind Ganesh Kulkarni.

ers and paying reasonable remunera-
tive price to the said growers?

THE MINISTER OF  AGRICUL-
TURE  AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a) No,
Sir.

(b) The total cane offered by sugar-
cane  growers in  U.JP.  according'
the information furnished by * /°
U.P. Government, was 202 Takh
tonnes.  Information in  respect  of
Bihar, Punjab and  Haryana  are
awaited from the State Governments.

The total cane crushed by the sugar
mills in U.P., according to the infor-
mation furnished by the U.P. Gov-

ernment as on 13-7-1978, was above
200 lakh tonnes. The cane crushed
upto 31-5-1978, upto which the infor-

mation is available, by sugar mills in

Bihar, Haryana and Punjab are
31.18, 6136 and 10.50 lakh tonne3
respectively.  (1978-79  season i; due

to start on 1st October, 1978).

The State advised prices paid by
the sugar mills for the 1977-78 sugar
season is Rs. 13.50 for Central and
Western U.P., Punjab and Haryana
and Rs. 12.50 in East U.P. and Bihar
respectively per quintal.

(c)_As the State advised prices are'
considered  adequate and remunera-
tive, this question does not arise.

SHRI MULKA GOVINDA REDDY:
Sir, I would like to know from the
hon. Minister as to how many sugar
factories have not yet paid additional
price i0 sugar-cane growers for the
supplies made to the sugar factories
during 1958-59, 1959-60, 1960-61, and
1961-62 and what is the amount out-
standing and  whether any  profits
have been made by these factories
during those years and particularly
the India Sugar Company in Hospet
in Karnataka.
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SHRI
Sir, the

SURJIT SINGH BARNALA:
information now solicited by
the hon. Member is regarding earlier
years and if h, could kindly put a
separate question, I will supply all
the information.

SHRI MULKA GOVINDA REDDY:
Sir, T would like to know from the
hon.  Minister  whether these  sugar-
cane growers and tlheir cooperative
societies  have  preferred claims  for
additional price from the India Sugar
Company, Hospet, Karnataka, for the
years 1958-59, 1959-60, 1960-61 and
1961-62 and whether it is not a fact
that the sugar companies and parti-
cularly the India Sugar Company in
Hospet made enormous profits parti-
cularly in 1960-61 of about Rs. 16
lakhs and in 1961-62 of about Rs. 8
lakhs, and whether it is a fact that
nearly Rs. 20 lakhs are due from this
factory to the sugar-cane growers for
the last 20 years. Also, why is it
that the Government has not been
able to settle these claims and see
that the payments are made, and how
is it that the Government has not

taken into consideration while deter-
mining the profits of this company or
any other company the by-products

that are produced in the factory?

SHRI SURJIT SINGH BARNALA:
It would have been appropriate if a
specific question regarding the Hospet
factory had been put. But whatever
information I  have regarding this
point, I am submitting. In 1960-61
and 1961-62, an amount of Rs. 4.16
and Rs. 6.09 per tonne respectively
was fixed under clause 5(3) of the
Sugarcane  Control  Order 1966. The
sugar factory applied for exemption
on payment of additional price fixed
by the Authority. The Central Gov-
ernment, after hearing the appellant
and  examining the  relevant  data
reduced the additional price payable
to 70 P. per metric tonne for the

season 1960-61 and  granted  full
exemption for the season 1961-62. The
decision of the Central Government
was conveyed to the factory as well

as the cane growers on 11-9-1968

This is the position.

[ 19 JULY 1978 ]

to Questions 6

SHRI MULKA GOVINDA REDDY:
He has not answered the other part
of the question. Why 1i5 it that since
20 years have lapsed, the Govern-
ment has not been able to persuade
the sugar mill-owner, to make pay-
ment?

SHRI SURJIT SINGH BARNALA:
It has a long chequered history. This
was in 1958 that the additional cane
price fixation authority gave its award
for the season 1960-61 and 1961-62.
After that, the cane growers went to
the High Court in a writ. The judg-
ment of the High Court was pro-
nounced in May, 1970 on the petition
filed by the cane growers and then
the sugar factory went to the Supreme
Court and in 1975, the Supreme Court
gave its judgment----------

SHRI N. G. RANGA: In whose
favour?

SHRI SURJIT SINGH BARNALA:
The judgment was that the sugar
cane growers should be heard. This
was the judgment. Again on 26th

March, 1976 the representatives were
asked to present their case before the
Central Government in accordance
with the directions of the Supreme
Court. Then, in May, 1976, extension
for submission of the objections was
granted at their request. Again they
have been asking for adjournment in
June, July, 1976 and even upto
August, 1977. In  September, 1977,
the representatives of the cane gro*
wers  perused the relevant  records
which  were voluminous. Then they
went through all those records for a
long time. In January, 1978 the Cane
Growers Union filed their objections.
So, it was only in January, 1978 that
objections were filed. Then in April,
1978 there was a hearing and then
again in  May, 1978 hearings were
held by the Appellate Authority, the
Joint Secretary of Sugar here and the
next date now is 31st August, 1978.

SHRI MULKA GOVINDA REDDY:
I will be asking for a half-an-hour
discussion on this matter.

MR. CHAIRMAN: It is all right.
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SHRI ARVIND GANESH KUL- will be  made  available. Therefore,

KARNI:  Sir, particularly i, question the only solution available, as I see,

No. 88 and the question just now is decontrolling of sugar and remov- j

asked No. 61, the basic point is the
malady in the sugar production and
the present very  deteriorating con-
dition of the sugar industry is due
entirecly to the Government's policy
in fixing the sugar prices. The sugar
price has bee, fixed in such a manner
whereby the sugar cane growers have
come to trouble because of not get-
ting a proper sugar cane price. Sir,
in this connection, the sugar cane
growers in U P. and Bihar were given
certain ad hoc price, not relevant to
the price announced by the Govern-
ment as Rs. 85 or Rs. 9.5 based on
certain recovery percentage. Right
from Rs. 13.50 per quintal to Rs. 16
per quintal was the price announced
by the State Governments on the
advice of the Central Government.
Thereby, the entire formula misfired
and the pricc of sugar was different
in different regions. Sir, is it not a
fact that the sugar price in Haryana
is Rs. 187, while the price in Punjab
is Rs. 232, that is, the levy price?
What is the difference between Har-
yana and Punjab either geographical-
ly or topographically? There is no
difference. Similarly, in Karnataka,
the price fixed iy ,s low ay Rs. 159.
At the same time, in Andhra Pradesh,
the price fixed i Rs. 190. So, this
arbitrary character of the price fixed
by this Janata Government has creat-
ed all the problems for the sugarcane
growers. [ would lik, to know whe-
ther it js not a fact that the amount
due to the sugarcane growers stood
at Rs. 80 crores a, late as April. This
was in  April. Now, it must have
gone to Rs. 130 crores. Please be very
specific. How much i the amount
due to the sugarcane growers?

There i; on. more thing [ would
like to know. Due to this policy to
have a buffer stock which is now
lying with the sugar factories, credit
worth Rs. 1,000 crores is required.
Government givt.s some type of soft
assurances that -redit would be made
availablft. God knows when it will be
made available and at what rate  i*

ing this dual policy and dichotamy in
regard to sugar price. This will en-
sure a healthy growth of the sugarcane
industry and will also  benefit the
sugarcane growers.

SHRI SURJIT SINGH BARNALA:
We keep the policy of pricing of.
sugar under constant watch and we
are not very strict regarding follow-
ing a particular policy. My hon. ,
friend has  said the  only remedy >
is decontrolling. Some thinking is
going on on this also. It is not that ""
we have closed our eyes to that. Some
thinking is going on on this. Some
decisions are to be taken only for the
next and not for this year. As has
been mentioned, in some States, the
price is more,, and in some other
States, the price is less. This is due
to som, historical as well a; geogra-
phical reasons For example, in Bihar
and eastern U.P., the factories .....................

SHRI ARVIND GANESH KUL-
KARNI: Sir, for the information of
the hon. Minister the Ananda Bazar

Patrika says thPt this is due to Mr.
Barnala, who belongs to Punjab, Mr.
Bhanu Pratap Singh, who belongs to
eastern . U R and Mr. Shanti Bhushan,

who belongs to the Thapar group;
that is why, this has come.
SHRI SURIJIT SINGH BARNALA:

Anything can be said. I cannot com-
ment on that. I belt ng to Punjab. I

cannot deny it. Mr  Bhanu Pratap '
Singh belongs to eastern U.P. He also '
cannot deny it.

SHRI  ARVIND GANESH  KUL-

KARNI; You give a price of Rs. 187
to the Haryana growers and the
Thapar group iJ getting Rs. 200. What

is this?

SHRI SURJIT SINGH BARNALA:
He is now alleging tbat I am discri-
minating against Haryana. They are
our neighbours. We were one State
sometime before. So, it is not like
that. We are not discriminating



9 Oral Answers

against any State. We are not show-
ing any perticu'ar favours to one
State and denying the same to an-
other. It 13 for certain reasons that
the price; have io be fixed like that
3ust to kepp the mills going. If the

mills are c.osed, if the factories are
closed, the industry suffers and con-
sequently tr> s'-'garcane growers also
suffer. (Interruptions) Therefore,

We are making effort? to see that the
mills  continue  working even  now.
This is for the first time in the his-
tory of su®ar production that about
I 47 mills are wo™king at this point of
J time just to crush more sugarcane.

SHRI ARVIND GANESH KUL-
KARNI: My question has not been
answered. How much is the amount
due to the sugarcane growers? By
(now, the amoun- due should be
Rs. IOO crores. What is the assurance
on payment of dues to the sugarcane
growers? This is the basic point.
And what about decontrol? We do
not want to leave him without his
giving an assurance on this. Payment
must be made. Sugarcane growers all
over the country are suffering on
account of this.

SHRI SURJIT SINGH BARNALA:
There are arrears of sugarcane .

SHRI ARVIND
KARNI: How much?

GANESH KUL-

MR. CHAIRMAN:  Shri
is not prepared to wait.

Kulkarni

SHRI SURJIT SINGH BARNALA:
There are arrears and they are being
gradually disbursed. Only during the
last 15 days six crores of rupees were
paid off and more is being paid.

SHRI  ARVIND GANESH  KUL-
KARNI; Out of how much?

SHRI SURJIT SINGH BARNALA:
The mills are working. The prices
are to be paid for 15 days. So, the
milly are still working in some areas
and the prices are being paid. We are
making efforts that more and more
money is paid off.

[ 19JULY 1978 ]

to Questions 10

SHRI ARVIND GANESH KUL-
KARNI: Sir, I do not want to take
your time. You do not allow him to
go lightly like that. He says that
the mills are running for 15 days.
That formula 1 know. Eighty per
cent of the mills are closed down.
I would like to know whether the
payments have been made to them.
Out of Rs. IOO crores he say that
Rs. 6 crores have been paid off. Are
you satisfied, Sir? Though you are
advocating for them, as a farmer
please see that he pays the money.
He cannot go without it. Ask him to
pay the money. First please ask him
to pay the money.

MR. CHAIRMAN-. Now the ques-
tion is an important one. If it s
neeessary we can have a Half-an-
Hour discussion or a Calling Atten-
tion Motion. Yes, Mr. Yadav.

s W aEy o oaamfE o,
I =T FFa™T F a9 72 ST 9EF Fr
weaTe e avg § seara 57 @0 W
IFHT A grfaAT ¥ FEr E am
oIS IHT 92W F A7 famre F Semaw
frar &t s & 1 e o, 2T A
#1 gfagr sear avwre fae arEn w1
Z 7T & | AfEw frasT aargaeEs §
s freft aeg &7 afaar 3 & fay
FEHTT AATT ALT & | AT 7 T A9
qr3y @ &, g9 3| £ fw ag ar g
Fea g1 781 fawr arer | &fwe foesr
grza o faaEt & ooa @9 w1 &
sl ¥ 29 397 2, samars aF
dar foramt @1 7 frar 2

WEET UER F g 15 faw
& g framt & $@ § 9% faw
Fieat MY | afFa e g #
g frw af @ @ F1 SeEw
G § A F FANT FE &
MT g @ g9 WA § |
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# FeETe® avaar s g fE oA
gz 71 f gy fagm T 3w
waw & feamt F semw f@ &
e 73 w99 faer arai & a=p I
& A T g e 3 S| F oAy
wt fasr aw & feaa fai 6 faa-
qr s FFmEt #1 SART AT
9 39 F 99 98 97017 ¥ 7 T29
I&T W & | qF AT A § |

MR. CHAIRMAN,; Same
yes, Mr. Minister.

thing,

SHRI SURJIT SINGH BARNALA:
Sir, up to 15th June, 1978 the total
price due to the cane purchase was
Rs.  238,94,00,000. (Interruptions)-

g At fafaw ) =97 w1 woeEw
gifar T T § 190 FUT 77
ara T war fEar

il CAWE 4@ gamf S
woqmTifer ateri F faa an fae
WA 2| T FIYOLA FTAT T AT
77 Tateqy s HT 2 fr Fomifor
F Ay ¥ ogAw G 3 41 B
wasgar o amt F feami #qar
a2t faar g | = ¥ sty @

greaw & A 91 99 fag a7 F A1
arfus &
MR. CHAIRMAN: Please resume

your seat.

SHRI SURJIT SINGH BARNALA:
I was giving all the information that
the Member needed.

SHRI N. K. P. SALVE: This is very
unfair. The question is how much
amount needs' to be paid to the sugar-
cane growers and he is giving figures
of payment.

SHRI SURJIT SINGH BARNALA:
This is what I am going to tell you.
You should have the patience to hear
it. I was just mentioning the details.

[ RATYA SABHA ]

to Questions 12
The total sugarcane produced was
worth Rs. 23894 crores. The pay-

ment so far made by the sugar facto-
ries was Rs. 190.77 crores. The amount
due is Rs. 48.16 crores in U.P.

SHRI RAMANAND YADAYV: What
about Bihar?

o grsita g avaer o AT
o o T 987 a1 | o7 fazre v
AT AT F

ot TrArAer gy fRam w1 oAy
931 &1 Famfy o, & fage &
Adw A AT q@r & | FlvAar wEw

T IEA W @ A

MR. CHAIRMAN: 1 have
said that it may be discussed in detail.

already

SHRI N. P. CHENGALRAYA
NAIDU: I am not blaming the pre-
sent Agriculture Minister. . .

S TIRIART A199 ¢ AT ST FAATA
femr waer gam a8 W W
# drq dgeew 7T qer & A4r v
F 3AFT ATy AE (AT
MR. CHAIRMAN; It is not possible

to discuss the whole question of
policy here.

SHRI RAMANAND YADAV: [ am
not discussing policy. )

MR. CHAIRMAN: You put a speci-
fic question.
g gram fag 4T s
g7 fafow frr & o
fagre & @0 o o Ada W@ g
qT 38 FUE 15 9@ FT, IT F A
35 F9F 30 @@ war F¢ foar
war (Interruptions) 2 FU% 85 WA
IFr 21

At THeER arEe . wdT AT A
v waE faar §1 3 deew 8
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9% 7 | 9 T 727 AW 4= T
& fau =t @ 27

SHRI ARVIND GANESH KUL-
KARNI; We want the total country-
wise figures. Please ask him to give
total figures and not give half-heart-
ed replies.

MR. CHAIRMAN; He will collect

and give.

SHRI ARVIND GANESH KUL-
KARNI:  We have got the tota]
figures.

MR. CHAIRMAN; H. will collect

and give them.

Al TWEAE  aE" 2T goAl-
el AT IAT AW §

SHRI SURJIT SINGH BARNALA:
I do not know what more they re-
quire. They required for UP, I have
given it; they required for Bihar, 1
have given it. If they want the total
figure, I shall give it.

SHRI RAMANAND YADAYV; What
steps are you taking to see that the
cane price is paid to the kisans as
soon as possible?

MR. CHAIRMAN-. Please resume
your seat. (Interruptions).
SHRI N. P. CHENGALRAYA

NAIDU; I am not blaming the pre-
sent  Agriculture = Minister.  (Interrup-
tions).

MR. CHAIRMAN: Please put your
supplementary.

SHRI N. P. CHENGALRAYA
NAIDU: I am not blaming the pre-
sent  Agriculture = Minister  for  the
sugar muddle. The previougs Govern-
ment had done all these things. But
the present Minister is not able to
set right the matters. That is why
I am blaming him. The other thing
is that the previous Government,
while fixing the prices, fixed discri-

[ 19JULY 1978 ]

to Questions 14

minatory prices. They have fixed it
at Rs. 292 for Bihar and Rs. 142 for
Andhra  Pradesh. For production of
sugarcane, the same expenditure is
incurred. If they are not able to
produce it properly and they are in-
efficient, they are being rewarded,
and the people in the South, when
they produce it properly and they are
being efficient, are Dbeing penalised.
This is what the Government is doing.
When the new Janata Party Govem-
ment came into power, instead of
setting right every thing, they have
only given an ad hoc increase of Rs.

20 or so and kept quiet. Sir, the
people of the South are being dis-
criminated against by this  Govern-
ment. I want the Minister to work
out the details for the porduetion
of sugarcane. The cost everywhere

is the same. Therefore, why should
the Ministry fix Rs. 262 in Bihar in
Northern India and Rs. 142 or Rs. 162
in South India? Rs. 162 1i; given for
Andhra and another Rs. 30 is given.
There is discrimination.

MR. CHAIRMAN; Now be brief.
You are repeating the same thing.

SHRI N. P. CHENGALRAYA
NAIDU; The Minister should at Ileast
now open his eyes and set right the
matters.

MR. CHAIRMAN: You are repeat-
ing the game thing. You have already
said it.

SHRI N. P. CHENGALRAYA
NAIDU; 1 have to repeat; otherwise
the Government will not hear. That
is the trouble. I have to repeat it
five times so that it goes to their
mind.

SHRI SURJIT SINGH BARNALA:
The hon. Member has said that the
previous Government had started do-
ing this and we are following it.

SHRI N. G. RANGA; What about
you?

SHRI SURJIT SINGH BARNALA:
We are following it.
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SHRI N. G. RANGA; In a shameful
manner.

SHRI SUR JIT SINGH BARNALA:
Sir, the cost of production of differ-
ent factories is calculated and it is
according to that that the prices are
fixed. In some areas the cost of pro-
duction is more while in some areas
it is less. For some factories it is more
and for some factories it is less
depending on recovery, depending on
SO many other circumstances. That
is why there has been some varia-
tion. It is not because of any preju-
dice or anything, absolutely none.

SHRI N. P. CHENGALRAYA
NAIDU; That is not correct, Sir, I
can understand the difference of Rs.
five or Rs. ten.

ot gz far WY @A STty
Y, 997 R F iy @ w9
AT ary T T3 fraew fax 14T agr
ax f¥ wagg g W Afwd wyow
fag & o8 & w§ & feasl 3
gat 7 g wen foar w@ifs 3T oW
maam s A ey A fF & sg Y
FE R Y T W IH FT qwd
saw sy I ow fw osw
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e s a1 1 g% uF AT wiEEE
94T o1 f% &1 @nr gger fasee
T 39 A ¥ A fanesT gaw
wzwr #, fagre #, gfomm o4 que
# st fad w@r AT wE §7 A
I F1 F9 zAfed faar smimm ) 9w
o #T § g F7 fzar oA
# ag smaar s fF faRw & g
FATET T SATET FAT 95 #E fowm o
fe agt & fewmr &1 315 am faa
foar @% #lv T & amq arg fwal
F1 A9AT v {5 ogel fogme @
& F AT W owr oz & fam
a w1 &g fa=re § 1 afz =@
ar a7

+{t gota Tag a7 g wIT
w2l fF =17, §1@ =17 w94 fFea ®
wat fa aar, gF A § qya FEar 2
firatr ofoar § w37 A7 28 @32 F7 foar-
qT FET ATAT |
AR

(Interruptions) FET

st av FreE 9 7 41
(Interruptio?is)
MR. CHAIRMAN: Kindly hear him,

SHRI BUDDHA PRIYA MAURYA:
He has no information .

MR. CHAIRMAN:
your seat.

Please  resume

SHRI BUDDHA PRIYA MAURYA:
But he is making a wrong statement

MR. CHAIRMAN: Please sit down.
You have no respect even for the
Chair.

SHRI BUDDHA PRIYA MAURYA:
He is making a wrong statement.

MR. CHAIRMAN: One
Mr. Minister. You have replied.

minute,
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I have already suggested that if it is
necessary we can have either a Cal-
ling  Attention or half-an-hour  dis-
cussion.

SHRI BUDDHA PRIYA MAURYA:
It should be one-day discussion.

MR. CHAIRMAN: 1 have already
said that things can be considered
but you are not prepared to accept
it. Therefore, I am saying please do
not discuss the subject much now.
Otherwise, what will you discuss in
half-an-hour discussion or in a Cal-
ling Attention?

SHRI BUDDHA PRIYA MAURYA:
The Minister may be requested not
to make a wrong statement.

MR. CHAIRMAN: You know al]
that as a Minister. (You are not to
judge. Somebody else is to judge.

SHRI SURJIT SINGH BARNALA:
I was just telling the hon'ble Mem-
ber that in the sugar mill areas gene-
rally the cane is sold at a price fixed
by the State Government. In U.P.
it was Rs. 12.50 jn the eastern sector
and Rs. 13.50 in the western area.
But there are areas where the sugar
mill cannot pick up the sugar cane.
In those area; prices have fallen be-
cause the prices of gur and khand-
sari have gone down. So the prices
of cane also have gone down in those
areas . . . (Inteirfupi&on)

MR. CHAIRMAN-. Let him reply
at least. You are not prepared to
hear the reply.

SHRI SURJIT SINGH BARNALA:
It is for the first time, Sir, that we
have made efforts to see that the
mills should keep on running even at
this period. It is only for the benefit
of the cane grower that the entire
cane can be crushed here when the
mills are working.

SHRI BUDDHA PRIYA MAURYA:
What is the remedy to us if the reply
does not come? My question has
been specific:

(a) Are you going to give some
impetus to the mills so that they
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start crushing in the coming season
from 1st of September;

(b) are you going to
sugar?

export

These two questions were not re-
plied at all. I want to know whether
the reply will come.

SHRI MANUBHAI  PATEL; Do,
not try to threaten. Please hear the
reply calmly.

MR. CHAIRMAN: Whatever is the
reply, you have replied. You have
not got more information.

SHRI N. G. RANGA: When a
specific question is asked there is no
answer at all.

St TR A@E ;W TW A
FL0 §, Wa@ FB war § IfET
qTd ARG FA |

(Interruptions)
MR. CHAIRMAN: He has no more
information than that. Shri Anjiah.

SHRI SITARAM KESRI; Sir, since
day Dbefore yesterday 1 have been
raising my hand.

=t o wWAT : AH, FrIY AT

g # AT arsw wma fraw fag

2, WA GIHIT 9a 3% FEar g
ag fraei & aured & a1 few sreg
# v Ao fremi § wiw 919§
@A e fFamr § w8 ww B 7
ag At garE A g fFoard §
st gz feem #7 af § ag s
fore Y w8 & v ArIg 7 w2
ar gz o fewifds 2 st @wm
FTF A ;T Ffow F4T 5 AEr 7

stgesite fag awaen @ e
¥y ogy 9 w5 fear oar f5ogwd
qg % TEI AT ag @Ew AT A
qfieree et wAT WT WY 21 EW
THF) aqA F1 RIOW FOT ) EW
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7% 7 w4 & wasmr dw  fear
SITOHE |
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anio gl & e Jla SY am
LS o pilaad e =l SN
whaid 08 S et 2 Pldan
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A5y e e o Je
.,_.t,hws FARTY QS,&J‘AA
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S gl - 02 By e i
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MR. CHAIRMAN:
62. Shrimati Mukherjee.

Question No.

st WA ST QIS 99
g8IT 62 WIT 77 W] 97 UF AT
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o g1 ST E

{Interruptions) Question Nos. 62
and 77 are of the same type. They
can be taken up together.

MR. CHAIRMAN: Will you agree?
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SHRI ~ SITARAM  KESRL:  Ques- Food for work programme
tion No. 14 is also of the same type. *62.  SHRIMATI KANAK
It is similar. MUKHERJEE:!
MR. CHAIRMAN:; You e con- PROF. RAMLAL PARIKH;
fused . Will  the Minister of AGRICUL-

SHRI SITARAM KESRI: My ques-
tion is there.

MR. CHAIRMAN: Let him reply.

SHRI SITARAM KESRI:
No. 74,1 mean.

Question

MR. CHAIRMAN; When 1 asked
for the hon. Member at that time, he
was "<>t here.

SHRI SITARAM KESRI: No, Sir, I
was here. I had raised my hand se-
veral times.

MR. CHAIRMAN: I agree. But
raising of hand is a different thing.

SHRI SITARAM KESRI; The day
before yesterday 1 had been raising
my hand, but you did not take notice
of it.

MR. CHAIRMAN: 1 came here
only yesterday.

SHRI SITARAM  KESRI:  Yester-
day, I raised my hand twice; today,
three times; but you did not take
notice of it.

SHRI MANUBHAI = PATEL:  Sir,
when we have already moved to the
next question, how can we go back?

SHR1 SITARAM KESRI: I am not
asking you to go back. I am only
reminding about it. I say everyone
should go ahead.

SHRI GIAN CHAND TOTU; I
request that Question No. 76 may be
taken up along with them?

MR. CHAIRMAN: All right, Ques-
tion Nos. 62, 76 and 77 may be taken
up together.

TURE AND IRRIGATION be pleased
to state;

(a) what is th, State-wise progress
of the "food for work" programme
during 1977-78 with particular  refer-
ence to the creation of additional em-
ployment opportunities on durable
basis;

(b) what are the details of the
assistance given by the Central Gov-
emnment to each State Government
during the same period to enable them
to implement " programme;

(c) whether Government have de-
cided to continue the scheme during
thg current financial year; and

(d) whether the  programme  has
been included in the Sixth Five Year
Plan?

THE MINISTER OF AGRICUL-

TURE AND IRRIGATION (SHRI
SURJIT SINGH BARNALA): (a)
and (b) During the year 1977-78,

204580 metric tonnes of wheat and
1,850 tonnes of milo worth Rs. 25.70
crores  were  allocated to  various
State Governments. Out  of this,
according to available information
only 12742427 M. Tonnes of wheat
were utilised during the year. De-
tails regarding the assets created and

additional employment generated
have not yet become available. A
Statement showing the state-wise
figures of quantities of foodgrains

allocated and  quantities utilised s

laid on the Table of the House.

(¢) Yes, Sir. The scheme is con-

tinuing during the current year
1978-79.
(d) No Sir.

+The  question was actually  asked
on the floor of the House by Shrimati
Kanak Mukherjee.



